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In Th ' Qentral Admini‘s‘tra.tlve Tribunal

J aipur Bench i alpur
0.A/T.AJ/NM.P, No.... oo eomacmas aangons Evee e e Samssarn eme

S 7> L I J.Dgh .Raj;her.e..., o ——a e Versus Unicn °'.f India end S.r.. JR
Date of Order i o Orders
: i '
Y- OA Ne.%3/99 with MA NG. 113/2000
20.7.2001

Mr. Virendre Lbdhaﬂ ceunsel fecr the applicent

Mr. Senjey Pareekflccuncel for recpondente Nee ;1 and 2

Mr. U.D. Sharma, coun°e1 for - respondent Nc. 2

!

The leérned ccunsel for the applicent subrite thet in

‘view of the judgment of Hen'ble the Supreme Ccurt in RAjit SinghQII

caee, the =enlor1+y list bas been rev1=ed by the State Gevernment and

in view of thlrf the crlevance cf the appl:cant pmeeently stends
' I

" redressed ard, therefcre, he.does not - want to prcceed wzth this cese.

|
The cege 15, therefore, d1=pc=ed of as not pressed at thie stacge.

Interim =tey cranted vigde' order Cated 24.2.99 ctands vacateo.
MlSC. Appllcetlcn Ne. 113/2000 does not survive in view

cf the oréer passed in the OA and the semwe ie dieposed cf se heving
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(GOPAL, SINGH) l ‘ _ : (A.K.MISRR) .

beccwe infructucus.
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ASw. Mewber | ' ‘ iJudl.Member
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